101 Written Answers

[English]
Modernisation of Postal Services

706. SHRI DILEEP SANGHAN! :
SHRI RAMESHWAR PATIDAR :
SHRI RAVINDRA KUMAR PANDEY :

Will the Minister of COMMUNICATIONS be pleased
to state :

(a) whether the Government have undertaken any
survey to modernise the postal services through the
induction of new technology in the country particularly
in Gujarat; and

(b) # so, the steps taken/proposed to be taken by
the Government for expansion of postal services in
inaccessible, hilly parts and rural areas of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI KABINDRA
PURKAYASTHA) : (a) The Mid Term Review of the Bth
Plan of the Department of Posts (1992-97) as carried
out in 1884, in consultation with the Planning
Commission, and a decision was taken to take action
to transform the postal system into a modern one with
necessary technological inputs.

(b) Post Oftice are opened subject to norm based
justitication and availabllity of target and resources.
While for opening post offices in rural areas, a population
of 3000, minimum distance from the nearest post office
of 3 kms. and the minimum anticipated revenue earned
of 33-‘/3% of the cost has been fixed. For hilly, tribal,
desert and inaccessible areas the norms for population
and anticipated income have been turther relaxed.
While the population in these areas should be 500 in
an individual village or 1000 in a group of villages, the
anticipated income has been fixed at a minimum of

15% of the cost.

Membership of Vishwa Yuvak Kendras

707. SHRI RAMCHANDRA VEERAPPA : Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) the total membership of institutions, social
organisations and club affiiiatéd to Vishwa Yuvak Kendra
in the country as on date, State-wise; and

(b) the budget allocation earmarked for the Vishwa
Yuvak Kendra for the current financial year?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF SCIENCE AND
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a)
Vishwa Yuvak Kendra is a Non-Government
Organisation. As reported by the Vishwa Yuvak Kendra,
the total number of institutions, soclal organisations and
club In India, aftiliated to i, as on date is 8000. The
State-wise break-up is given in the enclosed statement.
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(b) No Budget allocation has been earmarked for
the Vishwa Yuvak Kendra for the current financial year.

Statement

S.No. Name of the State No. of Institutions,
Social Organisations
and C!ubs in India
Afflliated to Vishwa

Yuvak Kendra as on

Date

1.  Arunachal Pradesh 50

2. Andhra Pradesh 469

3. Assam 286

4. Blhar 410

5. Delhi 995

6. Goa 208

7. QGujarat 316

8. Himachal Pradesh S0

9. Haryana 294

10. Jammu & Kashmir 105
11. Kerala 549
12. Karnataka 302
13. Maharashtra 382
14. Mizoram 56
15. Meghalaya 55
16. Manipur 266
17. Madhya Pradesh 301
18. Nagaland 20§
19." Orissa 486
20. Rajasthan 252
21. Punjab 239
22. Sikkim 206
23. Tripura 210
24. Tamliinadu 474
25. Uttar Pradesh 442
26. Waest Bengal 392
Total o 8000

Public Participation in Conservation of
Resources

708. SHRI MUKUL WASNIK : Wil the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the Government have any plan to
encourage the public participation in conservation and
the sustainable use of our resources;
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(b) it so, the detalls thereof;

(c) whether the Government have initiated any steps
to check the piracy of our traditional knowledge and
biological resources; and

(d) ¥ so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABULAL
MARANDI) : (a) and (b) The Government encourages
public participation in conservation and sustainable use
of biological resources. For example, the
ecodevelopment programmes around national parks,
sanctuaries and other reserve forest areas provide for
the participation of local communities in the conservation
of these areas and protection of wildlife. The Joint Forest
Management approach for regeneration of degraded
forest lands is based on the participation of the local
communities.

(c) and (d) After having broad based consultations
with Ministries/Departments, academic and technical
institutions, experts, NGOs and other stakeholders on
protecting biological resources and indigenous
knowledge associated with them and securing equitable
benefits arising out of the use of these resources, the
Government had constituted an expert Committee to
suggest a draft legisiation on Biological Diversity.

The Committee gave a draft outline of an Act on
Biological Diversity in October, 1997. The Government
is now further considering the proposal to enact a law
on Blological Diversity. The proposal inter alia includes
the issue of regulating access to biological resources
and indigenous knowledge associated with them with
the purpose of ensuring equitable sharing of benetfits
arising out of the use of such resources.

Anta Gas Thermal Power Project, Stage-ii

709. SHRI GIRDHARI LAL BHARGAVA : Will the
Minister of POWER be pleased to state :

(a) whether NTPC has earlier planned gas power
station of 413 MW capacity at Anta and no head way
on it was made as the Union Government has not
provided gas linkage for Anta Gas Thermal Power
Project, Stage-Il;

(b)  so, whether the Government of India allocated
gas to power stations in Delhi and QGujarat after the
Anta Stage-ll was conceived,

(c) It so, the considerations on which it was done:

(d) the likely time by which the Anta Shgo-ll gas
based thermal station of NTPC is likely to get gas
allocation and the Union Government sanction;

(o) whether the gas aliocation for the existing Anta
GTPS is adequate to operate it as base load station as
per policy of the Government;

(f) f so, the details thereof, and
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(g) 1 not, the time by which the additional allocation
of gas s likely to be made for stage-l and also for
Stage-il;

THE MINISTER OF POWER (SHRI PR.
KUMARAMANGALAM) : (a) National Thermal Power
Corporation (NTPC) had originally formulated a proposal
for expansion of Anta Gas Power Project Stage-ll (430
MW) in 1888 considering gas as the main fuel to be
supplied from HBJ pipeline. However, because of non-
availability of gas, the proposal could not be processed
further, the expansion project was reformulated in 1997
with a capacity of 650 MW with naphtha as a primary
tuel.

(b) and (c) The allocation of gas to the Power
stations in Delhi, Gujarat and Anta were made at the
same time.

(d) to (g) Lineage of naphtha at 80% FLF for Anta
expansion project has been provided in November.
1997, Anta gas power plant stage-l is supplied gas
from HBJ pipeline. The capacity of HBJ Pipeline is 33 40
MCMD has already been made. Since the allocation
has aiready succeeded the projected avaitabliliity of gas
by ONGC, additional allocation of gas to Anta gas power
project is not possible at this stage. The expansion
proposal is presently under appraisal by Central
Electricity Authority (CEA) for techno-economic
clearance.

Vacancies is High Courts and
Supreme Court

710. SHRI SATYA PAL JAIN
PROF. PJ. KURIEN
SHRI BHAGWAN SHANKAR RAWAT
SHRI SUSHIL. KUMAR SHINDE
SHRIMAT! JAYANT! PATNAIK :

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) the total number of sanctioned strength of the
permanent and additional judges of various High Courts
and Supreme Cour of India;

(b) the total number of posts of Judges lying vacant
in various High Courts as well as in the Supreme Court
of India and the percentage that such vacancies
constitute with respect to the total number of sanctioned
posts of judges as on April 30, 1998;

(c) the time from which these posts are lying vacant,
and

(d) the steps taken 1o fil up the posts and the time
by which these are likely 10 be filed?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SURFACE TRANSPORT
(DR. M. THAMBI DURAI) : (a) to (d) As 1.5.1998, against
the sanctioned strength of 26 Judges, 21 Judges were
in position in the Supreme Court of India. leaving 5



